217 Special

Token strike by Officers of Public
Sector Undertakings

SHRI DIPEN GHOSH
(West Bengal) : Madam Deputy
Chairmarn, through you I want to
draw tie attention of the House to
the fact that yesterday the officers
of all the public sec*or undertaktngs
at the Centre had gone on a day’s
token strike te press for se'tlement
of treir demands pending for tne
last trrec years. As a part of their
or-ge.rg agitetion for the last three
years, having found no settlement
of heir demeand, they had orgarised
a day’s tcken strike to draw the
attention of the Government for
immediatc scttlement of their de-
mards.

Madam, T raise this issue parti-
cularly because in the recert pest
we had seer. 1hat ke officers of the
oil scctor had gone on a day's
strike and tte Gevernment, having
failed to se‘tle their issues, tried
to thwart tre strike by takirg re-
ccurse to ESMA, which we ob-
jected to. The teleccm engireers
had gone on agitation wkica re-
sulted into dislocation of telecom-
murication service. Only yes-
terday, after tne intervertion of
the Members of Parliam-t the
Governimient arrived at a sort of
settlemen: &nd trereafter the tele-
com enginecrs withdrew treir agita-
tior. But bhofore this one dav's
strike which wal neld  vesterday
works cut into an indefinite strike,
brirgirg all tre public sector vnder-
takings to a halt, the Governmert
shculd  immediately take note of
thie and make serious autempts to
arrive at & regotiated settlement with
the officers of the public sector
undertakings.

The Natioral Corfederation of
the Public Sector  Urdertakings
officers had beenr making certain
demands =bout pay and dearncss
allowances to the public sector
employees. There had 2 Committee
of Secretariecs. The issues were
referred to the court, ther again to
an expert body and then to the
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court, but no settlement has yet been
arrived at. Sc, again I would re-
quest the Governmert of Indi2 to
immediately make serious attempfs
so that a negotiated settlement is
arrived at before the officars of
the public sector undertakings went
in for an indefinite strike.

Need to exempt certain areas in
Rajasthan from the provisions of
Forests Conservation Act,
1980
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